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(c) That the provisions of sub-section (1) of Section 14 shall not apply to

such transactions as may be notified by the Central Govemment in

consultation with any financial sector regulator.

(d) That the order of moratorium shall have elfect ftom 20-06-2017 till the

mmpletion of the corporate insolvency resolution process or urtil

this Bench approves the resolution plan under sub-section (1) of

section 31 or passes an order for liquidation of corporate debtor

under section 33, as the case may be.

(e) That the public announcement of the corporate insolvency resolution

process shall be made immediately as specified under section 13 of

the Code.

8. Accordingly, this Petition is admitted

9. This Bench, having admitted the petition, makes a reference to the

Insolvency Bankruptcy Board of India for recommendation of an Insolvency

Professional to act as Interim Resolution Professional.

10. The Registry is directed to communicate a copy of this Order to both parties,

V. NALLASENAPATHY

Member (Techrical)

B. S.V. PRAKASH KUMAR

Member (Judicial)
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